
IN THE CENTRAL MDP1INISTRMTIUE TRIBUNAL 	HYDERA8MO BCNCH 

AT HYDERABAD 

CM 905/92. 	 Ut. of Order :23-10-92. 

Mohd.Myub 

.Rpplicant 
Us, 

1. Indian Institute of Chemical 
Technology (CS1R) rep, by its 
Director, Tarnaka, Hyderabad. 

.Respondent 

Counsel for the Applicant 	: 	Sh±i \J.Uankata Ramana 

Counsel for the espondent'. : 	Shri Chennabasappa Uesai 

THE HON'BLZ SHRI R.8.CORTHI 	: 	MEMBER (a) 

1H HD'BLE SHRI T.CHANURASEKHAR REDDY : MEMBER (j) 

(Order of the Division 3 ench delivered by 
Hon'ble Sri T.C.Reddy, Member (J) ). 

This application filed under section 19 of the R.T. 

Act, 1985, to set aside the order of bi3mpuisory retirement 

d?.tho applicant, which is dt.1-10-92 and further to direct 
I 

the Respond1:nts to continue the applicant in service with 

all consequential benei°its and pass such other order or 

orders as may deem fit and proper in the circumstances of 

the case. 

2. 	We have heard Sri \J.Uenkataramana, counsel for the 

applicant and Sri Chennabasappa Desai, counsal for the 

Respondents, Sri Chennabasappa Jesai 	brought to our 

notice that the, applicant had approached this Tribunal 
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without exhausting the remedy available under the service 

rule by prefering an appeal to set aside the impugned 

order. So inview of this position, Sri \Jiienkataramana, 

counsel for the applicant submits that the applicant would 

prefer an appeal r If this Tribunal-permits the applicant 
tN 

to exhaust the remedies available under the relâuant 

service rules. So inview of the submissionf made by 

Sri \J.Jenkataramane, counsel for the applicant, we are 

of the openion that this Original Mpplicatior)_cbn he 

disposed-of at the admission stage itself with directions. 
"I 

Hence we permdt the applicant to make an appeal to the 

competent authority within 10 days from the date of 

communication of this order. The competent authority 

oF 
shall recejve the. appeal representation so made and pass 

final orders at an early date • The applicant would be 

at liberty to approach this Tribunal afresh if he is aggrie-

ved by the final ordersassed. Rccordingly the Original 

Rpplication is disposed-of at the admission stage itself 

with no order as to costs. 
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~(AS. THI) 	 (T.CHANDRASEKHRR REODY 

	

Member (g) 	 Member (3) 

Dated:23rd October, 1992. 
Jictated in Open Court 

aul/ 
Copy to:- 	

i Director, Indian nstitute of Chemical Technology (CSIR) 
Tarnaka, 1-lyd. 
One copy to Sri•. v.ven)cataramana, advocate, 62/2RT, Said 
colony, Hyd. 	 I 

One copy to Sri.. C.B.Desaj, SC for CSIR, CAT, 
One spare copy. 
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